
571 Written AnSW91S 

[English] 

MARCH 23, 1992 

Disinvestment of Equity 

3952. SHRI BHAGEY GOBARDHAN: 
Will the Minister of MINES be pleased to 
state: 

(a) which are the public sector 
undertaking under his Ministery for 
disinvestment of equity; 

(b) The extent of disinvestment likely 
to be approved; 

(c) the details ot advantages thereby; 
and 

(d) whether this will improved in the 
efficiency of the management and its 
profitability? 

THE MINISTER OF STATE IN TIiE 
MINISTRY OF MINES (SHRI BALAAM 
SINGH YADAV): (a) Disinvestment of equity 
has so far been approved in two public 
sector undertaking viz. National Aluminium 
Company ltd. and Hindustan Zinc limited 
under the administrative control of Ministry 
of Mines. 

(b) So far disinvestment of Government 
held shares has been done to the extent of 
2.72% in case of National Aluminium Com-
oany Ltd. and 20% for Hindustan Zinc Um-
;ted. 

(c) and (d). Government has decided to 
disinvest a part of its share holding in se-
lected public sector enterprises in favour of 
public sector investment institution and 
mutual funds in order to raise resources and 
encourage wider public participation. The 
disinvestment of Government holding has 
also been done in o~r to provide further 
market disciplines to the performance of 
public enterprises. 

[ Translation] 

Royalty on Minerals 

3953. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of MINES be 
pleased to state: 

(a) the state-wise details of main miner-
alsbeing explored by the UnionGovemment 
or through some othElf ag9l1cies; 

(b) the rates at which the royalty of these 
main minerals are being paid, minet~;I-wise 
and state-wise; 

(c) the pay"1ent of royalty to states as on 
January 31, 1992 and lhe States to whom 
the balance amount :s payable; and 

(d) the period after which the royalty 
rates am reviewed by the Government? 

THE MINISTER OF STATE iN THE 
MINISTRY OF MINES (SHRI BAlAAM 
SINGH YADAV): (a) SUlVey and exploration 
of minerals is carried out by several agen-
cies of the Union Govemment like the Ge0-
logical Survey of India (GS!), the Mineral 
Exploration Corporation of India Umited 
(MECL) and the Atomic Minerals Division 
(AMO) of the ~rtment of Atomic Energy. 
The State-wise list of minerals being ex-
plored is given in the attached statement 

(b) The Govemment have revised the 
rates of royalty on minerals other than coal, 
lignite and minor minerals with effac:t from 
17.2.92. A copy of the.notification nMsing 
the rates of royalty on minerals has been laid 
on Table of the House on 9.3.92. 

(c) Royaly on minerals, Is payable br 
the mining lease holders to the respec:tMt 
State Governments and Union Terriloly 
administrations. Outstanding dues, if any. 
are coIIedad by them. The Central G0vern-
ment has no share inthe royalty on minerals. 
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(d) As per section 9 of the Mines and 
MineraIs(Rag~ and Development) Ad, 
1957, the CentraJ Government may by not~ 
ficalion in the official Gazelle. amend the 
Second Schedule do as to enhance or re-
duce the rate which royally shall be payable 

in respect of any minerals with effect from 
such date as may be specified in the Notifi-
cation. However. the enhancement of the 
rate of royalty in respect of any mineral more 
than once during any period of three year is 
not permissible under the said Ad. 
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